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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI M. M. JACOB):
He was not making a statement. He
just replied to some of the points.
Mr. Chidambaram was trying to help
you in getting information. It was
not a statement at all. He said it is
information.

'SHRI DIPEN GHOSH: Then what
is that? How it is recorded? Let me
understand what is that.

THE DEPUTY CHAIRMAN: Listen,
Mr. Dipen Ghosh. I ailowed you and
now you are not allowing me to
speak. Please sit down. No, this is
not the correct procedure. Mr. Reddy,
you please sit down. You see, Mr.
Gurudas Das Gupta and Mr. Guru-
padaswamy came to me this morning
and they wanted to raise this maiter.
Though it was not on the agenda,
they said it was urgent, some lathi
charge had taken place, they were
women and therefore they said that
this matter they should be allowed to
raise. I glso agreed, “all right, you
can raise it for some time” and I
allowed them to raise it. They have
raised it. They wanted informaticn
from the Government and Govern-
ment has given the information. Even
now you want 40 go on with this. How
can it be allowed? You want to
change the whole procedurs. No,
Madam, ] allowed you and you had
your ful} say. Whatever you had to
say, it was allowed. Now you are
again going far beyond the procedure.
It is upsetting the procedure of the
House. You cannot go on like that.
No, Madam, please sit down. It can-
not go on vecord. It cannot go on.
Please  cooperate. I have co-
operated with you; you rplease co-
operate with me. This is going be-
yond the limit. Please sit down. This
is not g debate. There cannot be
questions and answers. I allowed you
to say whatever you wantzd to say.
Now it cannot go on like this. Please

sit down. Now Mr. Kalpnath Rai.

[RAIYA SABHA]

matter of urgent Public 32_0"
Importance NG

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE

Need to ensure remunerative prices

to farmers for their agricultual pro-

duce and steps taken by Government
in this regard
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THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): MaGam,
the Hon’ble Members have mentioned
about “the need to ensure remunera-
tive prices to farmers for their azricul-
tural produce and the steps taken by
Government in this regard”. As I
have stated on earliey occasions in
this House the agricultural price
policy of the Government js rrimarily
directed towards ensuring remunera-
tive prices to the agricultural pro-
ducers and safeguarding iheir inte-
rests. In every season, Government
announces procurement/minimum
support prices of important crops for
this purpose keeping in view the re.
commendations of the Commission for
Agricultural Costs and Prices (CACP),
the views of the State Governments,
the concerned Central Ministries and
the Planning Commission. The Gov-
ernment, whenever required, under-
takes price support operations through
publi¢c and cooperative agencies.

The recommendations on procure-
ment/minimum support prices are
made by the Commission for Agri.
cultural Costs and Prices keeping in
view a number of factors, such 3s,
the cost of production of crops, chan-
ges In - input prices, inter-crop
price variations, changes in the
“terms of trade” between agri-
cultural and non-agricultura] sectors,
general economic conditions prevailing in
the country, etc,
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The cost of production data which
are’ made use of by the Commission
are’ based on comprehensive country-
wide studies carried out mostly by
agricultural universities in accordance
with the concepts, methodology and
Sampling design worked out by ex-
perts, In arriving at cost of produc-
tion estimates, full account ijs taken
of the value of all inputs, such as,
human labour both hired and family,
bullock labour, seeds, fertilizers, in.
secticides, machine labour, irrigation,
etc. Tho cost estimates also take into
account depreciation on implements,
machinery and farm buildings, inte-
rest on working ecapital and fixed
capital, rent of leased land as also
imputed rcnt of owned land and other
miscellaneous expenses which the

“farmer has to incur in his farming -

operations. As such, the cost of pro-
duction covers not only paid out costs
but also imputed value of owned
assets including land and ifamily
labour for which the farmers do not
incur cash expenses. The CACP duly
takes into account any increase in the
cost of inputs from vyear to year while
making its price recommendations.
While fixing support/procurement pri-
ces, it  is ensured that these cover
cost of production and also provide a
rrasonable margin of profit {o give in.
centive to farmers for investment and
adoption of improved technology.

" .The Government is fully alive to
the needs of the farmers and spares
no efforts to see that they receive
remunerative prices for their produce.

¢
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“Prices of Farm Inputs; Prices of
farm inputs have gone high in com-
parison ¢o the priceg of farm pro-
duce received by the farmer in the
market. Farm inputs be declared
essential commodity and g separate
Agricultural Inputs Prices Commis-
sion be set up to fix and regulate
their prices.

Survey on Agricultural Price
Parity: Recently Prof. Swamj and
Dr. Gulati of Delhi University have
surveyed the price parity of farm
produce and farm inputs since 1971
to 1981, and declared, thousands of
crores of rupees losg to Indian far-
mer. Convention appreciates their
efforts and asks the Government to
now take decision in fawour of the
farmers and fix remunerative prices
so that further loss may not be in-
curred to Indian Farmer.”

e ~2 ¥
THE DEPUTY CHAIRMAN: Please
excuse me, I cannot allow you to go
like that.
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SHRI KALPNATH RAI: I will take
only one minute.

“Treat Agriculture as Industry:
Convention asks Government that
agriculture be declared as an In-
- dustry.

National Agro-Industries policy
be mads and all facilities extended
to industries be extended to agrx-
culture also.”

THE DEPUTY CHAIRMAN Thank

you. oo R SR

5y A TR | MR $Y-
SE I rig"aar, g ¥ {94H
T § P A A ET AT & R
aqd tegral w WAk g 3
Fergmara & fwara wgl sienAaT
a4 3 A AW AORATFHT VAT

SHRI DARBARA SINGH (Punjab):
May I draw the attention of the hon.
Minister to the second para of his
statement?

THE DEPUTY CHAIRMAN: You
can ask it afterwards. Not now.

" SHRI DARBARA SINGH: He has
to reply to that point.

IqEATIF ¢ HIBT 54757 |

SHRI DARBARA SINGH: The
Minister has said that the minimum
support price is made by the C.A.CP.
keeping in view the cost of production
of crops, changes 1in~ input prices,
inter-crop price variations, changes in
the “terms of trade” between agricul-
tural and non-agricultura] sectors.
Will he kindly explam th1s pomt in
detail? SR

THE DEPUTY CHAIRMAN: Shri
Chitta Basu. _Abssnt. Shri Ram
Chandra Vikal. 0" -, - -" =

sit T wx fawe (37T 93w) ¢
AT GGG wEIEAT,. .
(wraer) R
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SHRI M. S. GURUPADASWAMY
(Karnataka): Madam, may I make a
submission? We can sit for half an

hour mure and give a break, lunch
break,

THE DEPUTY CHAIRMAN: It is
up to the Members. If you finich
within the time allotted, we can have.
I have nothing to say.

SHRI M. S. GURUPADASWAMY:

It is not possible. There are 3 num.
ber of Members.

THE DEPUTY CHAIRMAN. That
is why I said that. Let the Members
speak. The lunch break will not be
there,
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qIF ZTAT A A A oA
1 wrA w1 @ T wad wfeE
1,00 bx, qTH g7 IM L 1}’.:??1

T afvare 2, irr Jrare
frara &, sad EcIk I
F fegly 8, g9 97 Fa%nv AR
I®E §

gugamfa . @AWY Ix 10
weey g, gafm ww wed mAra
wifay

.f‘.,

o TRl WY qEd ¢ IR
N A w3 AR A G
a8 1 2w ufy, a7 g gemrza @
O q)4, Jraw T T g9t g =y
WA g A7 X wv A
WYt gEF § o1 owaw 3T A
TG w7 §F fgvdee g =r‘r R
591 wom fs fraat &1 ogand 2w
§ moqmn grea 24

i’a*?r ara  fooRy  aw &
W‘Fﬁ g festrar =@rgm § @R
e fF w ¥ IR W
N g Ay wa @ X AW
fa% fear g, Tewa @R AT du
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[ stzedt e ared]

FTW & A A ag SO
¥ arar g, w37
AT ;T IHET  ASHT WT
¥ A owar wom f& Beury o
FoF Gar war & wAar Fvvm @
wHoOgWT & Ak At AT ;W
I & @Er g 9T AN
IEAT SATET AW 93 £ 1 W 9
% =d g, SER qar a9
s B S & et & fraw
wax &1 fom gt G0 @
gy ¥ 22 wfhwa ¥@r & SEH
T4, IO & 67 A Ag IF
g1 mme oA fma # 68 gfdmg
#t afg g gra@ama T H
20 whme v Afg g8 & 1 @Sl
¥ 12 gfwm & gz gE T !
1T & 12.3 whw & qf§
g€ &1 uftd At Fmw F 11.5
g 1 afg g & wagw #
325.5 wfma v 3fg g5 &
we fd ¥ 20 s w1 Afg
g & gl ¥ aw ¥ 54 wiawa
& afgy gf g fra ¥ A ¥
50 wirme st afg g€ & o)
el ¥ ¥ w43 whow
w afg gs 1 7@ yWT ¥ A
@ @ PRaml ax #AgmE I AR
qga a3 war g 1 feam o A
JqE; § SEA AT A & g
ok T IF v Sy A
¥ @dar g € @Y ST aw
saar ¥ &0 GR Ratr ®
fema amr #X 7 me A q
urqe &g A7 g1 WO feww
gra dar 8 oA At S B
g Ot fethse o fm, Sfaw
@@l # 9 fiF §ar @6 §

g

sy fewAl & Sa WAy @
TR gaer A & aw fafiew
ET AT @1g War §oar  mw
STwEaT AT WE ¥ ¥ E o
ax fearAigra SO &% Al
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St ¥ arw fafeva @ @ww
ITEATAT ¥ AT @ § ar Sl
@ ¥ wa@mA ¥ oo N dar
F oqrfr & gAd I talvEg
W AT WU IOAEArH =0 e
@ SrAr Arfgy o
T S A FAIET AT AT
fg a@Ew 1eEt gFF
T 12 FHIL EIT F T 99F
]rA 32 AL HIX 40 AR §F
g o aft ged ¥ e
frara &% dxeT @q2 TFar
¥ Ffr yIww B AT T g&y
¥ fagr @) af wgr w5 oA
foa #aran W aifrea wavem
' qa fafgd §% i gawed
F1 og famr IR Fgr o
ag dax gl &
fegat & fwug #% fang &
stoiT dF SeET GERT ¢ feard
3T AT 1 I A AT FEAT
ar fr St ot gl @2 fearat
F A st ¥ OSWEr R ¥
fegra wor 8 &1 zufee @@
gqa gt &1 qaadtw gy
§ guwy Fgrargar wiw il
T TS Arfey 4| ST aw A
T qrar & 1 ag 3% & fw
qqF  qIg graq T £, SfEw ot
T GrgT § STROAA AW OF,
fearal &8 oga® ¥ fag &%
W 9sry W wfg  feuy
oy dM F SAF Gl
g & | U FHEIR AT ¥
& R uF aodw & wlrs whierd
o faat & feat & fou @
T g Ffe & femt ¥ miws
g foardi & wgwrt Adl E
F ow@l O WYY AT T @/ AT
aRgE  F  wqgaw ofeeg ¥
gy a9 @ W A gER
qmg fie iy § AP g
wif fred 2 anal Y, el
& dis, e & iy e 7 0%
0 & §F o ¥ ofr of
AR shedE gl gdare ofteg
F amy & | mw W doET

frogw &t P o § 1 oy
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s FT QU BN F {AY g &l
®T AT o T AT AAWEA G |
AT @A BT A AT TEl STl 2|
a went grar § & @ wfy
FT99 75 FUS TIT FT T A(qA,
Tt oo opw WEC Wl ¥ oaie
a2 oW W Rl ¥ o9 arg
aﬁn gaFr g W@ & ok
T q® WT @9 Ffr TR E
Fagam wgmr § 5 37 wiw
fegrAl w1 gzm 138 fgar
sy 9 & ST AAM 1 g
C#fy dawmw s 2 Of¥ %A 6s
A B @y F oWEy F719
¥ o5 avd % mawr &y § aifs
F gaEr FAET T OWFPA aq
gF | :m EL I 1 S 5 X it
? o ks @ ¥ wh W
st fearT § g9 mm F
®qF gL @A I S« g, 4@q
Tza §, fwed ara ¥ 1 gaF
for & =rgm f5 1 9T A,
S f‘m 's:zsr g99 A FIATT wareq
?f g # = & Agem §,
ar fad wizg Fad ET1 AR
AT AT IHY FE S g4
wv @ wf W@ g, St s
"FrarT W @I T W EE
afpr oomre 3@ S # T wEY
Cacig- |

[saamreza (sfto gw> gRAawm)
ey ga]

q gm:r T ATQ TG FEAl
wZigar g % F£fv w1 sfw mzw
frr @Far § W Wy FW
esfrfer £ 1 srst 3 w9 cfrr Al
EE &1 TWF T g F ENw
fearw ah"rtrg war g T = g
fr 7 A1 Iia ag dar ¥ fad
sast ofgs @w  faer gufad gasn
ST AT WEAEE E . .

R RN Boooe &

rﬂr?r EYE t2 ko

ki qg 3T AT CFE T
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gam? aw frardt aF g
9gT W gl WiEg WA
SAqIr AY g, AR g9 A
frgray wr @Y faw arwr &
gafay § s srgar § A
T &1 Ageg w9, 39 JF
FL 'TI@? Lo T

gaqr arF S feardl & daq ¥

2 ug & 5 w9 ax Oeadl a1
ﬁsr w0 AIHE A qgrar Sa
T qAF TART IGHT EF A GARIG
gt g aradt | fRErT & 9 wAre
W, T I AR T, FY AWy
Sqm &1 fazdr am wer § feaa
gTe 7l g TEF AT g1 ATTTIF
& | aqfex v § fagdr & o &7
T & FO 30 TRIWE  HET A
S & 1 afs I qqr § a7 IR
o0 s fow awdt § | &feT gl
X f5F @femrzaw 1 swwear 7
& A fema Sraar o 9@ § A%
IE TEF T TG T IR g
T I TR ¥ oT AT WA
g ww Prearal & g8t a1 SR
wgr 5 Ty dasie 1 wq faenﬁ
MIAWFETT & | A favagm tr?qural
g vt § fasw daawe #7 9grE
g1 BT &, I AT faamy L ERE
F FNT 9 TFT & A7 FH FAGHE
HT ;m SE{ - ot e ﬁ %‘"ﬁwaﬁ
ST -

TSI (oY g EARTACT) :
L WY GH Ffod |

off SrrElt WA aew ;. F 0w
T TFFL HAET 1T FT THIF FAT
=rgar § |

afe qvq= | wo fEari Y
7eg AT ARY & av fearAEl #v
Rt wr o e F AT wAerw
e g F7 fEary way &qi
& | AT Q7 q€ & GTT AT
Ffer ot famie, oot se wRw,
FErar &1 {5 aF G wuw @aln
H @ I A I TF & ®AT A7
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[5h sreed gz qr] -

Rk R o
a1 7gY E AT I TR oY T
d@t @R WY gT W foarEl
9 #1 Fvg F4 @A T 7 T
wre & foa1a ¥ 9 gew er?;g
gy § afer ag 3@
grwmfr CEAREAl @E& ?q;:r ¥
gfm R e ay & asw g
TR QE A Ay Corq AT g AT CEL
& W WAET §, @ o A
1 AIT T fFT T wfme W
@ i & foqra ¥ g feam
i A § feard & g qew
frgitr s Ty §, Nt W %
$W@ A W@ E Ak IR NI
! gaEfvg 8y @y gErT g
q®r 91 & Wmarwm ¥ faat & 9f-
fafy 2, B1% o wew a &
fearal & wfafafy 2 o1d
@ & gfafrfasl & 99 F e @
§ @ I® S gt e A o
Qe wdve ¥ fre & ag § ot
gfy admafedr § gux wdme ¥
wy ATq | gafeg & wgw § @
qEofloqonzo ®r fag qAx G
wa ¥ o F foq dm o &
gt & @iy W § wY & g
dart ag) § feara =) ¥ fog
Fart agl & AR BT Wt 39 fagm
® gEwy ¥ owwnd g oonar § )
€ Q1§ 59 aE ¥ Fwad Ag; Y
T & | ArEAR, @ % 7 LA BT
wovay A wfy qo7 qoir w5 fearat
& @iy guad agi g fearal s
ot guwt %1 Sfed A ag faer
ga 1+ gafeg & gaaar Afg‘ r_f‘g
ciflc] = gEra g oA e
:%2% w1 g faad feai
N qHrd g faw w0
SHRI M. S. GURUPADASWAMY
(Karnataka): Mr. Vice-Chairman, Sir,
I welcome this short debate on agri-
cultural prices. We have been debat-
ing this issue ever since Parliament
came into existence, since 1952. In the

[RAJYA SABHA]
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past we had the farmers’ forum of
Members of Parliament. Even now
Members of Parliament participate in
organised groups and they work as
lobbies for farming community in the
country. In spite of The movement of
farmers and farmufg community since
long it is not gtrong enough to huild
its pressure on the policy.makers
either at the Central leve] or at the
State level. The problem of the far-
mer remains where it was gince Inde-
pendence. The problem is that the
farmer gets very little to whas he
produceg but he has to pay very high for
what he purchases. Another phenomenon is
that there ig no parity—why parity?—there
is no rational link between the prices
of agricultura] commodities, particu-
larly the prices of food articles and
the industrial goods or industria] com- -
modities. There is also another phe-
nomenon, There is no rational link
or relationship between different agri-
cultural commodities also in respect
of prices, These are all various
anomalies. For lack of time I can-
not go into all these things. But I
only point out that there ig a failure
of the Government in formulating a
credible policy, an effective policy to
bring justice to the farmer. The eco-
nomy of the country depends upon the
farmer, We have been saying it but
we have been neglecting it. The
backbone of the country is the far-
mer. So the farming community

should get justice for the labours that
it puts in. The various evaluations
and assessments in regard to the cost
and price that have been gone into
somehow seem to have no relevance
to the conditiong of the farmer. It
the rural sector where the majority of
the people live and where the farming
community dominate does not get justice
at the hands of the Government, the over-
all economy will not grow,

-~ - -

- - R

Sir, we are in the Seventh Plan,
According to indications, the Seventh
Plan growth in agriculbure may not
exceed 3.5 per cent or 4 per cent,
whatever may he our ambitions, The
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main reason js that the farmers are
not getting proper inceniives at the
flands oi tae Government, Govern-
men{ may be saying that they have
been adopting @ package of measures,
subsidy in  fertilizers, subsidy

, in  electric power and fixa-
tion of support prices and purcha-
se prices. All these things, the whole
package of measures that the Gov-
ernment has been adopting from iime
to time has not solved the problem of
the farmer. That is a fact of life.
Therefore, I fee] that the Government
is oriented towards industry and big
industry. = Industry should grow.
I am not against industry. But agri-
culture should not be neglected,
which is the bedrock for industry and
industria) growth. Agriculture sup-
plies raw materials for industries.
Therefore, the Government of India
should reorient its policies towards
agriculture and they should not
regard some of the assistance or help
they give as generosily bestowed on
agriculturists. It is their duty to do
that. The economy of the country
cannot be strengthened, broadened,
consolidated unless and unti] the
rural sector is strengthened and in
the rural sector farmersg get justice,
proper return for the produce they
give to the market.

Having said that, since I have no
time, I wil]l take up one small issue,
the dairy industry in India. Dairy is
very important, It is an important
activity. Milk is required for all
people, especially for children. And
we have been importing dairy pro-
ducts from TEC countries, as my
friend is aware. We want the dairy
industry to grow. It should be a sub-
sidiary industry for agriculturists.
But of late, I am told—if I am wrong,
I must be corrected by the Minister—
some big multinationals are trying to
persuade EEC countries not to give
aid in regard to dairy products to India.
The reasons given by them are very very
strange. There is an organisation, called
the Netherlands Committee of India; I do
no know the background of this organisa-

{27 AUG. 1987}
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SHRI YOGENDRA MAKWANA . I
can give you.

SHRI M, S. GURUPADASWAMY :
I want the Minister to enlighten us
about it.

SHRI YOGENDRA MAKWANA
Beiter if you raise it when we dis-
cuss...

SHRI M. S. GURUPADASWAMY:
1 am not speaking; that is why I am
waring thig opportunity and 1L wau.
you to enughten us as to what ig the
background of thig organisation, They
seem to be carrylng on a campaign
that the EEC countries should not
give aid to India in respect of dairy
products. They want to phase out
vhig aid to India within two years.
Tney do not want dairy aid to India
for botile feeding; they do not want
ald for exotic cross-breeding either,
imports from India to the EEC count-
ries. And in this, Unilever, g muli~
national company is at the back. Hin-
dustan Lever is working on this. The
main purpose ig with a view to make
India self reliant in respect of dairy
products. They would like EEC
countrieg to stop aid in this area. 1
would like my friend to enlighten us
about this and what is the nefarious
design behind it. I would like him
to take suitable steps, appropriate
steps, if he finds anything wrong com-
mitted by Hindustan Lever or Uni-
liver in this regard, and expose the
machinationg of Netherlands Com-
mittee of Indig which ig carrying on
this campaign in the EEC countries.

Finaliy,—1 digressed somewhat,
but it ig relevant to agrioultural deve-
lopment in India, because milk and
milk products are very important;
dairy is very important—I want that
the Government of India should con-
stitute g committee to evolve a policy
of parity in prices between the agri-
cultura] commodities and industrial
commodities, and & parily between
agricultural commedities themselves.
Without stabilisation of prices in
‘agricultural commodities, without
adequate return for the agricultural
produce, I am afraid, the economy of
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rural Indig will suffer and thereby the
economy of the country itself is going
to suffer.

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA); Shri Ghu-
lam Rasool Matto. He js not here.
Shri Vincent. He is not here. Shri-
malj Bijoya Chakravarty. She is
not here.

st T Wauwm i’az ('r‘a'art)
FAEATEAT 7, ¥4 9 qgar F m?r
qus |’ ar-qvnv:r 7q S H AR

AT ATEAT E

Srramene (% g9 EFma
agr-ag, gaare |7 e frr
AT .

=t T sadw ﬁxs g T
ferfes frar o o #ifa wewd &
faq ecama AT AT AT TEAL
fgy 9T 20 GaF ¥ 89 &1 @ § !
W, ag 1 T g1 @ § T SR
o7 H %ﬁsawg‘rmﬁawm%ﬁﬁ

T feh i a0y ddar § Ag
&t 2, for s 9% STREY TR gl
=rfe ._,.(Lmam)

geIWIenet (st FHo FARAAAL)
&, QURFIAEE] T FRMT & Tg A
wifer oEwT & I TR ET /Y
qINAT )

ot w wasw fag : §U Fawa
ug & f gAY faay wferw sdom &
& 79 q¥ Fgg wAT Afgrdt | WAy
Ig gowd § | AReA a8 989 751 HIOA
& A AT FOFTT O TAT T Fifer
WA & Ay ¥ g w R )

SHRI YOGENDRA MAKWANA
Sir, it is the House and not the
Government which decides which sub-
jeet should be discussed in the House.
It is the House which decides. The
hon. Member is a part of the House.
Therefore, he is equally responsible.
He ig unnecessarxly blammg the Gov
ernment, .

Shri Ram Awadhesh Singh.

[RATYA SABHA]
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. THE VICE-CHAIRMAN (SHRI

H. HANUMANTHAPPA): I have al-

ready told him. Let ug not convert
this into a discussion. (Interrup.

tion) . Mr. Reddy, please sit down.

Today is the penultimate day. We

are already pressed for time.:: . e

SHRI B. SATYANARAYAN RED-
DY (Andhra Pradesh): Sir, my
point ig that the Government should
come out with a suo motu statement
on this important issue, jn regard to
remunerative prices to the farmers.

SHRI YOGENDRA MAKWANA:
Government comes ocut with a suo
moty statement in case there is some-
thing to be declared in the House.
I am going to miake a statement today
on the Kharif prices. But in regard to
the discussion, it is for the House to
decid=.

ol vw Qagw fag - wawg, o
UST A T AT FY AT qr fwaw
T RS gaAarar 5 9g o sy

A AT QAR AT L - (SqIAE)
TR AAT T AT qAFAE @
&, gafaq T afcz TG A% 1T TqCZ
WA A w7 T FT F @ wh
AT | FAFET AV 3AF AIOT o @
9§ qgar g | w@raw&rr%ﬁssﬁ
faafor S mmarar Fofr ffor i
s AT 3 frqor & a‘ra‘m qgT
FI AT w&fr FY mmg FCAT g & |
JT W\TI g . . R

“The Government js fully ahve to
the needs of the farmers and spares
no effort to see that they receive re-
munerative prices for their pro-
duce.”

wadd gg 5 i waar g @
NIFEOMEE | gmAM AR A 5
WAT wEreT ST A Avew F Y ¥, Ay
maas’rm?f%aﬁzw‘rmmfgqﬁ;
e IR g A% ¥ #ifE graw
ﬂwrwgmémﬁmrtwam
wﬁmwrmr%l qqrﬁ%awﬁ
%%vﬁ@"f I H, gAY ylagifirar ¥
T T o g Y, QT ary e &t
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| wEIEd, AIHT TG avramr%r%‘f‘ﬁ T W

~

AT TH QAT B dG & | HIT
s § HIE TF BT ST ITAAT E AT
ag< I57 § afpa wNE-SIEr 35T €
FIE I ST SAAT gar RELSCEUI RS
I33T § | gafeg A sTaTqT ¥ g A
FEA BT A1 FTRL a8 § gy ar %
AT O F G qt IAYT T A
F\E TCRIGT &, Y gy aforr freaar

T A AT TSI |

" (West Bengal):

NIRMAL CHATTERJEE
Sir, the concerned
Minister is not here. I do not know
who is taking note of what is peing
said. s

SHRI

SHRI YOGENDRA MAKWANA; I
am here. I am sitting in the other
corner of the bench.

T m wEdw og : W,
et =Y sfaa g frer, Toe faw ag
seQ R g Ima T A ag 7
ﬁafmagﬁm%mimmr
F9 1 g9a Iaw! AT A | T Ay
gy At T g @R QU ama § &
wTAITAX FT a9, FEIAIE FT I,
AT FT 19, A< FIES, 98 99 T9H7

\ SISTEATR | TR AT AT AT A

¥fFT o am o sy § e oaga |
AT T AT GF TTHRIL T T
Y Y wAr W FrAg o a7 w8,
Ffrs I wfeargae & am, T@ERERE
¥ M, 9 FfT F TLAvE § 39 Fraw
TR JT FT 2 | 99 98 T&@T 5O
TIT ¥ AT IR A T g qF1 o
4fF o= s sfwfar & g
Y A AT a7 gy T, T ey
&Y faerTr | wfdrer #7319 SR
ST Ay ArTAT § o T & e 9%

oY IFHT T TIT AT I 7 ST

FT Y O1AT q2T F fg A9 w1 ITE
FIX & TTHT QIH I3 ATIT a7 FISTHY

& fE oIS Y Fing 98 Sl | AfEs

R AR & & /i , Sy =2 & ey
FT FINT TETE FAIT | I qF HATT *7
FrA, @7 7 der QY Frer il A
Frag w7 wgfaat amm &7 fig

[27 AUG. 1987]
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§ wgew Fraw a8 g ofaa #wa

" fw|rT #r A8 (T Wt § |

AgvaT, § oF IIIGIT AT ATIgAT §
fe 500 T9q A9 WwRAF af¥q AR
500 TTY FIT GIE FT ST a1 HIaaT
| ? A 200 79T 4 W@ AR
50 TqU T FT A0 & A1 IuY frar
H BEST & | T &1 ¥ S ST F;
1T AT AT §—A1G I &9 JqHT
HT9 FT SfHT Y 79Q AT TG TAT AT
farsrely & qrey oY 9T | W FTC@ET
& wrfasi & & faoren oy saa Qaw
30 4%, 40 & gfve g &N F faq
604, 709q T 90q&aﬁzm—m‘«r
TS § HAT-HAT X F, B OF W
& & 1 zax fau g & =fgg,
FT Y FY WG TG F g0
fiF ©F wodr Mk ¥ aEfadr F
arT qT, oy e & a=, ﬁmﬁ’r%
T, ST & aT9 T F fan oy
¥ WO ag AW ¥ AW IW irfam
JTIAT

AT, [TIHT TH I1d FY JTARIL
grit fi 32 st afy & o= W &1
T A7 a9 A ST FT AR T8 T94qT
a1 [ g 12 T SfT §7 gy W
T N av A A AT F A ANy
& IO IGH IO FET § 1 -
fagrs & ¥t &7 Fwa g W #i agi
grw g | Ty FH GO T TOT F fag
FCHIT FT F7 I 9 AT gy i
Tear saTs faemrr :

-. -
T

AT, GCHILFT q1AaT § o ady
TETH A 40 THE AW § A ET &
a1 TS FgY & 60 TWE AT q|T F
a9 wredt agr § + sfaw s g
40 HEET FY A0S T@T F Ay w@r Ay
g% fog & g 7&) =g i @y grarer
& 19 ggr feq oird & 9AF 9eg A

| W A W I | qg @R
NIGTMEHFENNEE T F
DAY IR TEgT TG SToar @, S 77
ﬁaﬁmﬂ:@rman o fae
AR T AT FY G507 ST A aqeT
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¥ | s oY srATer de1 @ ¥ gl
wreft ¢ fora <N w0 9EE
AT §, SN AT x@ TQ@ T A
fr ag g@Y 7T A O, FUGTHEAT A

§, $Ofeq FATQA w7

3
;
f
;
:

T & aFITY | SAFTETA-TIT WY woAT
o aFar g Coe

gaawTETR (st g0 EARTAT)
amyr e ¥ ewdifsgr @

oY vrg wrxaw g : wIT gAR AT
aAr s Rl et Fruadfran. ..

waaAmEas (S g9 gARTACA)
qifgrie ¥ N9y F faq g g
WA Ry

&t o wagw fag ¢ oy, ga¥
gt fagamm ug d fF sraifire et 4
G OF A agAT g A1 gedr  adf
¢ & @fear glara £ g g
9Tt g3 &1« fwarl F agt @
AT ST § 9 SATqTd AIA TTEH By AT
&Y TN W e A § Aoty f o qwar
g Srar § 1 fEY |wr qAT F1 q2AqT
F&-SuTqrd 79X g AT F | 7 ST
g Srar & ar ") ST § =R
e T & frcag g Eromar g

MAJYA SABHA]
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A T TTHTL R W E T Y W
FHTAT T 1 qTATT & 7097 7977 AR

ot &8 srafedy it g facf gt §_ 9
I ST T FATAT TLAT | AR

& wgar § fo o Q@ FgEd
qriaft =g | IR O faare w1 A
serAfi g o ar & § £ g

g oy st § aff § qfwer ad
wedrTelY ¥ seT § #ifF W gAY
FEHL R IALT G, gfaw qreg §
T FEaT g TN g 1 F wgm E
AT FT TAT FT FY THAIQ FTARL
® | wrw gefgad I U Y §

I FA THS § AR A FIT QAT §
JEF T & AT a7 7T § v A
& 1 JA T @ FrRC A
¢ fy ag I7 AT FUC AT R

FIERE TAE I | GrIF AN
B JeITRT ¥ Sy 3qrer A § ayavr
A § g% g7 § fearat At 9
qw@T & T AAT Fwey g
Irigy arfs ag T 7T FT § I AW
qfHsT HIr :

s =

SHRI V. RAMANATHAN (Tamil
Nadu): Mr. Vice-Chairman, Sir, a8
has been stated by many honourabla
Members here, this is a problem which
has been agitating us for a very long
time, but so far no solution has been
arrived at. Every year this problem
crops up and is discussed here, but the
problem continues to hang fire as it
has been doing for the past so many
years,

Sir, the agriculturists are not getting
remunerative prices for their pro-
ducts. Although everybody feels
that agricultural economy or rural
economy is the backbone of Indian
economy, rurdl economy is not pro-
perly looked after although the agri-
culturists are in a majority. Agricul.
turists constitute 70 per cent of our
population but they continue to live
in the same poor condition in which~
they were 40, 50 or 100 years ago.
Their status and standard of living has
not risen during all these years whe:
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reag the status of people living in the

cities has risen to the level of five:
star hotels. o

i

8ir, Jet us compare the rural eco-
nomy and the five-star urban economy.
Without any jnvestment and without
any labour the wealth and economy
of the city people is increasing and
their standard of living ig rising high-
er and higher whereas the gtandard
of living of people living in the rura!
areag ig going lower and lower day by
day. The condition of the rural po-
pulation is such that they look to the
Government for some  benefits like
eonstruction of huts and petty loans
of Rs. 300 or Rs. 1,000 at minimum
interest for the purchase of bullotks,
cows and things like that whereas the
people living in the cities get lakhs
and crores of rupees on loan from the
banks for the construction of five-star
hotelg and leading a luxurious life
and their standard of living is going
higher and higher. If this state of
affairg continueg without any check,
then the entire economy of this coun-
try will go down,

Sir, those who are involved in in-
dustries are flourishing whereag those
who are dependent on @griculture are
not able to make bofh ends meet, The
agriculturists are in a very precarious
condition. I woulg like to give you
just one figure only. During Janu-
ary to March, 1987, the prices of agri-
eultura] commodities have declined by
2.4 per cent whereas the prices of
industrial commaodities rose by 0.9 per
cent. Therefore, the prices of indus-
trial products are going higher and
higher whereds the prices of agricul-
tura] products are coming down. The
agricuiturists are not able to get the
value for their products. Whereas
the amount and cost of their inputs
are rising higher and higher, they
are not able to get fertilizers. The
vrices of pesticides. insecticides and
fungicides are not fixed by the Gov-
‘ernment although fertilizers are sold
at priceg fixed bv the Government.
The prices of pesticides, insecticides
and fungicides are risthg higher at
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great speed. This ig affecting the ag-
riculturists and, therefore, the Gov-
ernment must look into this problem
and remedy the situation,

350

Sir, while the agriculturist is gink-
ing due to all these problems, at Yeast
the State Government comes forward
to help them by writing off their loans
{rom cooperatives but when the agri-
culturist; get some loans from the
State Bank or dany other nationalized
bank, they are not able to get any
concession from them. This aspect
of the problem also the Government
must consider.

Lastly, Sir, Tami] Nadu produces &
1ot of sugarcane and now everyone
there is growing 3 lot of sugarcane
Fortunaftely, though the State Gov-
ernment wants to put it as a lower-
recovery area, it is now included in
the high-recovery area. They have
included it because of some problem
of the people there,

Furthermore, in Tami] Nadu, crush-
ing is possible only after December.
Due to agro-seasona) conditions,
the curshing can start only in the
month of December, and it will pro-
ceed up to September. Up to Sep-
tember maximum it goes there. The
refore, if the excise duty rebate i
given to the crushing factories, from
the factories the agriculturists can
get some benefit. In the northern
parts of the country, they start erush-
ing in the early season, and the late
season goes only from March to
April or May, maximum. The people
in porthern India whe do crushing in
Apri] or May are getling heavy rebate
concessions. Barly crushing is pos-
gible here, But in Tamil Nadu, early
Crush-
ing goes up to August and September.
The late-crushing rebate should be
given . On three years average, there
js consideration for giving rebate
That also should be taken into account.
Due to shortage of water, due ro shor-
tage of rainfall due to shortage ol
crushing facilities, it is being extend-
ed,  Therefore, that also should be
considered.
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Agriculture must be dealt with as

an industry. If it is dealth with, if it

is classified ag an industry and all
concessiong are given to that indus-
try, the economy of this  country
wil] flourish.

¢ mie

With this I conclude. g

st gew sae (fawr) : W=,
g ¥ S Sang fear § ag A
faegr fadrarare & 9 g0 g
Taie X wax Sarg § qE FE
& fir gu foardi &1 wgadfes ="
T gy & ahe gal al W am
ag FEar § {5 wiideaTe AW FHI-
o X frami & fac fafwa @l
qrEE ¥ FT &7 § 1 WL ST
sire falm aqe T1Ew oF gl &
@, wfmm yEw § g fatmd
aoyE seg AE & | wadde T

g | W & AR femarar
3o T Tardl @1 fafaae g STEe
gwY, g &oar fEaml & T FC
syihs aq #r g fear g ey
S ofy S g &g R ¥ SA-
gfyat site a3 sgmarfeat & forw /00~
ME aF wAr & | A 1970-81F
g oF wd WEdT ¥ gemd
firom & ofw G & foaam wqur T
gre sfnE &3 4 sar § me
S wewaw & q@fEw 10 a9l &
Faar 45 gR w0 var Hfves
¥ senfre @@ § mar g sgiwan
# g2 & | 7¢ qz ¥ g § #E
FOFR AT TEE qA AG FT
& (et & faw | § g & w30
agar § fF &R A ST
dwma @3 FUETE 1981 ¥ SEE
afgw faendi o w0 #1 4E
aTETET agar o7 @& 1 1961 H
feam & o 1970 FUE ¥
4 = #1981 W feEm
9T @E 5737 FAS ¥W 7
T g shw v @ T Geae
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F e W qA @ TT T &
ST T B ewar ZT AT & A
wre 7T wafea swE I fon
ST & ar foara o7 | T e
forq S¥RT A QT | TG TS
gAT F1 8 T A gg & famat
F1 fregrfea srew adl frea g
zad qa §  ag Tl AR g &
afy safyd of @ #T AREAT AT
deafy G FY AT GF 1950 F
g% fEadt F@r § 7 a9 1950-51
% ofy Ga ¥ afg At WHEAT
396 o #F W @ 1979- 80
F ag 413 ®o g TE | i
gy g7 7 mAedr 632 ¥
¥ q@FT 1151 o g5 | MW W
arq 0 a%a § i awere ¥ fEErl
A1 fogqder wea fear gar @
forg &7 ¥ 4<afy ga § Sl A
Tyl qeR g g1 & & S0
a@ q T dq | qF HEEA T

Aaag @, At LT

& aurs grew f@ar W ¥ T
¥ frgr s STl WL g
FqF a8 AT A § fir foparmit
T foegAifo ATEE A 29 & &
Frardt a1 aigat agl & ST
srmforiic ger § IAaa
agr § 1 & weawrd A FEAT A §
fr g7 10 gl & FOEAR TR
draey  Fmarg 50 ST @
ST gen agTe 56 sfamd & %
AR g g W 1970
R 1980 F @9 § Far wogki W
qert 26 Sfgw ¥ agFT 36 TAAd
SR 1wy arg o gaa I
o< et w1 foegafen sree fen
T at fEeT @ geiataRe A
Zhrorer Fom Al grar | SAag q
aeare & trer Wl § 5w
W afr wedl ¥ gdw ¥ FEEA
feur 2, Saw mywy o d69 faifa

FY &, oy wmay war g T frae

Fr qAT Aew Wre (oAl gqrEw
fararat =fya, & A dar g ®
gagn wer R foraele o
¥ o war 7 qar R gaw wF Ag
aag P Peael &1 aewR TS
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feafes wma fam § =
qg - e A8 & 7 sar |}
wTA9E &rqg @y ofear @t @ifs
farmmat 1 T ﬁ:m ¥ ! N qTETe
awag@mwmm g fa
foadt ot T59w & 1Y ¥ g
g L §, WIMIT AT H wT ¥E
2 & /e &% T80 & waay
&t &1 gy wweAT g7 =iEe
f& 3 mfas fawsft aww o &%, ag
g fase Y =fgw | 3@ o@g &
M o qwed § S T fwn
WA g !

gl ad d qw g wgw
AeEl § F garT w4 Gt &
A, q‘ 1984~85 § A TAE
3 9§ ST YA, Fgl 91 fw
AriE qert Al gedt S
¥ gmar arIt | WS Far g9R %?
T wedl a1 wiww, ;o gam
309.8 & MY wrfrs qed @
vivsr 230.8 Tiewe & T 10
sr:*qrasrru‘m%lm O
& 7 wifgw ©iter 1085-86 T
gedr & & T wedt siv wienfs
m-ﬂ 7 10 swwcr T HwET
q e W off & o e g,

g1 T Al Fral & R ¥
as a—qar @it ! weEIT ¥ o
g1 " @?T L I
zed W% & wer T F fgers ooy
qr ga sgar ?mzrra XA | OF
srAar =@rgar g & oo T ore 3w
Fr g ? I WG IT AT ARE
fomat 11 286.5 8 1 femrA oy
gY@ § % § 58 304.5 |
%19 Fgq 5 vrogag wel ¥ fagr
] g TEAT %'rgm fer mqﬁ"rsﬁ ag
Qe Y139 A §, e g
TRT QT 5T aWIWA & SEFT &7
1985-86 &1 {4 &, SEFHr A9
Avgh | woH femrgw g o eww
& &T foral & faars == @ o
X fya o fawa € 286 at ¥y
§ @ & 204.5 wAT 12 wlwwa
¥ A< § | 79 gvg wwm Fe
e 3T § 12 ufgwmd &1 A< g
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WT 3z #IT wvat el §
gra g ¥ &1 g far star g q
TRETL F SAAAT STEAT AT HIHIT
o w3 W Pt & e
Far @7 #, I9% {9 Yo Fwr W g,
IgRT ATF EQ 7

T AT FrH FEHT Y T
gt § 9% 3g € % 1970-71 ®
17 qr Yeaqr 55 94, TF T HET
qr 70 of | 1986 r{ iG]
# AAT §E 146 T WITAZ A
g gF 162 TH 1 AF i
AT & ? ;AT 1970-71 A &Y
gawiE 100 AT ST qT IGH AIAR
9 ¥ URT AT HET 402 § |
TE1 Wawg 4% & fF 9% qed MY
T awr &1 afEA el Bt AR
¥ & Faw 25 wfgww o of
AT NF qRAT T a-'.n-cra'qf M
mn W fFara &1 o) €9 I3 agT
%‘Eﬁ'r FEAH T GWIT IR
Srfeew € AT ? oY i HET ;T I
feera & Frarat &1 nga ot aa €Ay
arfg a1 )

U K QF wd ¥ Fgar =rgar
M ag g ¢ B qong § AF AT
g1 £ Farare a0 fFaew @, fE37
¥ 10 fae & g Ao §F 16
fegew &, wguw § 7 iwaew &
Jy B gEr ¥ ¥IMF vu oF
159 er«:rawﬂ £ F Ty ¥ wEAr
wiger g o #1 g RelTEw
g f‘wr & woogm sy ?
fewr warx & Wegaa 7 #aw & WY
ag ¥ 1 fewdieae 7199 aw 3M
qvAT g7 Aw w fe gEr gwEmr
g & F s W owgAr wEer g
G2 a’b{r F few foga gy, Hrifz
F TRifree q3g wrawd 3T iy
¥ femdftgm o ar ar & fewifaay
wizw, S AT 4o 3 3wl faaw
wigw g gxa § av fy ¥, foarw

1w genfaa @y AiF § 3RS fawd.
feww Qg agt Agt 1 @ay !
Tsna & fFaT § oo R aued. s
¥ 19 & 3g S¥F fAo sl
gy @war § 1 ¥fw ag qo dre &
fgmm & fau, fagu & fraw

i)
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=t §39 wa1a) . S

F fag, dm= & twna & G
wgrae & frara & fag aqr @
frart & tag ArqeEr T a
g fg & gTore § q@T JEar §
f5 Far goRrT 9k fewifaqa
qrE¥ a3 w0 ?

o § & ®3ar wgar § v €2
Ak 7 | # ?75{3“1'51' sr‘tm
AT g 7 1 oAgUE, § &f
B AT R T 3 AT AT trvzfr
U GG S R
W A AG A AW TIT A
£ #gwe ¥ Q@A WEA ife
g &R & AT e # WA
THT AW F dA 9 A ﬁrﬁ ?
A | . SR
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SHRI PRABHAKAR RAO KALVA-

LA (Andhra Pradesh): Mr, Vice
Chairman, Sir, first of all, I would
like to congratulate Mr. XKalpnath

Rai for realising the helplessness of
the farmers. One of our learned
friends and an eminent parliamenta-
rian, Mr. M. S. Gurupadaswamy told

that this problem has been exisiing

right from: the inception of both the
Houses of Parliament but the time
allowed is very little and the subject
is very vast. Keeping that in mind,
I would like t0 express my viewsg on
this. T would like to question the con-
cerned Minister  that if an industrial
ist is allowed to fix his produc's
rates, including all hig charges, over-
head charges, taxes and profits, that
what prevented. the farmer to fix his
own price for  his produce?
What ig the conspiracy behing it?

It is admitied that about
seventy-five per cent of the
people of our country de-
rend upon agriculture. Seventy-five
per cent of the people have adopted
agriculture as their profession. And
dor the last forty years, no farmer is

2.00 p.m.
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happy with his own profession. ’l'he
hon. Minister said that remunerative
prices are paid to the farmer on the
advice of the Agricultural Prices Com-
mission, I have the feeling that for
a long tlme that Commission nevel
consisted of a farmer as its member.

Do the people in the Commission
have technical knowledge about agsi-
cultura] produce? The cost of cultiva-
tion nowadays has gone so high that
the price paid to the farmer is not at
al] coordinating with it, not to speak
of the price being remunerative or
profitaile.

paddy nursery, was telling that rice
was got directly. That was the pra-
ctical knowledge of » scientist of - this
country and we are relying on _ such

The other day, one scign- :
tist, in a meeting connected with. a -

scientists.  Another agronomist was -
telling ip anothey meeting that
after the harvest of groundnut,
the stubbles have to pe removed.

Whiere is the question of removing
stubbles in the case of groundnut?
That means, our scientists have ondy
theoretical knowledge and they do
not have any practical knowledge.
How will these people pay remunera-
tive prices to the farmer? The price
is low whether it is paddy or cotton
or sugar or chilli. At the same time,
see the scale of baiance when  the
farmer goes to the bank. Is he giv-
en the proper finance when he hypo-
thecates huge landed property? No.

In this context, I want to point ¢ut
that if there ig coordination amopg
the Ministries of Agriculture, Irriga-
tion and Forests, it wil] be good to
the farmer. The other day in a mee-
ting it wals said that for the last six-
teen years a project ig pending com-
pletion in the State of Maharashtra.
Had there been proper coordination
between the Agriculture Ministry and
the Irrigation Ministry, clearance for
the project would have beep given
long back. There should be some
give and take betweep the Ministries.
After all, we are all Indians and it °
known to everybody. Let anyhedy

benefit out of it. . A *4‘ ol
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At the present moment, we are pas-
sing through a crisis throughout the
country, Some parts of the country
are facing floods. Some other parts
are in the grip of drought. At this

» hour, the coordination among  Minist-
ries which I mentioned earlieyr assu-
mes greater importunce, .

The othey day, the Textiles Minister
was telling  that the Government are
importing cotton and synthetic gra-
nules, Why? Are they not available
in this country? Is jute not availa-
ble? What made you import the
synthetic granules and cotton? Nobody
is there to look after the farmer. The
day will come when the farmer will
.. rise in revolt. Then Governmentg as
this cannot exist. So many Members
of this House are coming from farmer
community,  But I am sorry to say.
the position of the farmer is the same
for the past forty years. He is faced
with the same problems., We must be
ashamed. 1 do not know whether the
Price Commission is writing the fate
of our farmers. Let the Commission
be practical. Let them calculate the
cost of cultivation @nd give the far-
mer his due. Why is the Govern-
ment not ensuring enough irrigation
facilities to the farmer? Water is the
main input for agriculture. Why
don’t you make g proper calculation of
the remunerative price to the farmer?
Why cannot you guarantee supply of
water for irrigation? We have so
many rivers—the Brahmaputra, the
Ganga, the Kaveri, the Godavari, the
Krishna, and so on. Most of the river
water is going waste., TFven after
40 years of independence nobody in
authority seems to be worried about
it. Our entire nation is dependent on
irrigation and we as a nation can sur-
vive only when we can tap our irri-
gation potential to the maximum.
Most of ug are from villages.
We are representing the poor
villagers. They are looking up
to us; more than 50  crore people
are looking up to mgs for @melioration
of their conditions; they are looking
up to ug in the hope that we will free
them from the domination and exploi-
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tation by the industrialists, the mono-
polists, the capitalists. I give you
a couple of smal] examples, A ke
of tobacco is bought at Rs. 5 or 6.
From out of that kg. of tobacco you
know how may hundreds of packets
of cigarettes are made and solg and
the percentage of profit earned by the
industry. And what is it you are
paying to the farmer who has grown
that kg of tobacco? Similarly you get
a kg. of cotton for Rs, 5 or Rs, 6 frem
out of which a pair of dhoties are made
and sold for not less than Rs. 100.
What is the profit to the industrialist
in this at this rate? And what does the
farmer get? Nobody seems to be in-
terested in analysing these factors.
So I demand there should be 3 mean-
ingful discussion in the House on this
subject. I request the honourable
Minister to take these aspects into
consideration and ensure that justice
is done to farmers. Thank vou,

SHRI RAMNARAYAN GOSWAMI
(West Bengal): Mr. Vice-Chairman,
I do not want to take much time of
the House. Tt is rather curious to
see that honourable Members belong-
ing to the ruling party are also in-
terested in ensuring a remunerative
price to the peasantry for their pro-
duce. They know the art of creating
an illusion among the peasantry. T
want to remind them that those days
are gone ang of Tate the peasantry is
getting more and more disillusioned
about the mockery of Congress-I. At
ihe outset I want to say categorically
that denial of remunerative price to
the peasantg for their produce is not
an jsolated phenomenon. Tt hag to
be viewed in the backdrop of the eco-
nomyv and the taxation policv which is
pursued by the Goverment at the Cen.
tre. The denial of remunerative wrice
to the vpeasants for their produce is
10 be viewed in the backdrop of the
caneral srowing crigeq of our countrv
which engulf all sphere« of our life
and which arose not from the heavens
but from out of the verv economic
and faxation policies. the policv of de-
fici{ financing. the policy of increasing
the burdens, the policy of wooing
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[Shri Rampnarayan Goswami]
muitiationals in our country, the
policy of letiing loose the monopolists,
the speculacors, to loot our peopte. So
I must vent in this august House the
genera] feeling of ouy peasantry that
the Congress-1 at the Centre iz deter-
mumed to pass the burden of the crises
on 1o the shoulders of the peasants.

Denial of remumerative priceg to
the farmers is a part of the game.
Mr, Vice-Chairman, Sir, a few days
ago—I cannot remember the exact
date—perhaps on Monday last, in
reply to the debate on the Essential
Comoditics (Amendment) Bill, the
Food and Civil Supplies Minister
was compelled to admit that the
Government faileg to hold the price
line. Rapid jncrease in the prices of
all the essential commodities is the
general phenomenon of our country,
Now, Sir, I want to know one thing
from my friends sitting on the
opposite side. Who are the victims
of this price hike? It is common
.knowledge that the peasants who
constitute 80 per cent of our popula-
tion are the victimg of the price
hike in all the essential commodities.
They are force to bear the burden
arising out of the high prices of
essential commodities and agricul-
tural inputs. Who is responsible for
su¢h price hikes? It is the Govern-
ment at the Centre here, and you
cannot deny that. It is not merely
the industriaiists ang the cunning
businessmey, who are increasing the
prices of essential commodities, but
it is the Government also which in-
creases the prices. The Government
itself, by issuing  administrative
orders, is hiking the prices. So, you
cannot shirk your responsibility for
thig sordig picture which is there in
our + country and I say that the
economic policy that is pursued by
the Government and the resultant
price hike in respect of all the
essential commodities are at the
dictation of the World Bank and
the IMP.
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Sir, in these days of sky-rocketing
prices, we are demanding State
trading in at least fourteen essential
commoaities to keep the prices at the
level of the purchasing capacity of
the poor peasantry. But this de-«m
mand has all through been denied’
by the Government. The terms of
trade, as you know, betwecen the
agricultural and industrial products
are very much unfavourable to the
peasantry. The peasants are forced
to buy agricultural inputs at higher
prices while they are at the same
time, forced to sell their produce at
a very low priee . (Time Dbell
rings) . . . So, we demand remune-
rative prices for cash crops such as
jute, sugarcane, cotton, tobacco, coco-
nut, rubber etc, and for goodgrains
also. Sir, you are quite well gware
of the fact that there i no pority
between the finished goods’s prices
and the prices of the raw materials
required for the production of those
goods. May I ask the honourable
Minister whether there is any
parity, whether there is any rela-
tionship, between the price of jute
and the prices of jute goods? Is
there any reationship between the
price of cotton and the price of
cloth? Is there any relationship
between the price of rubber and the
price of motor tyres? There ig no
relationship at all and there is no
parity at all, - The prices of agricul-
tural products are so fixed by the
Government and are so recom-
mended by the CACP that they
hardly meet even the cost of produc-
tion. Not only that, Sir. Apart
from this, there is hardly any
proper mechanism to  purchase
the agricultural products from the
peasants. There is no mechanism ’
at all. I do not want to take much

of the time of the House. You
know the problem of jute and you

P |

know the cost of of production of

jute and you also know what the
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jute growers are facing now, The
JCI has completely refused 1o pur-
chase their produce. Not only the
high prices of essential commodities
and  agricultural inputs, but
also  the natural  calamities, aflect
our peasants and especially this year
these have affecteq them very
much. So, for all this we demand
remunerative price and urge upon
the Government tg ensure it.

SARDAR JAGJIT ' SINGH AU-
RORA  (Punjab): Mr. Vice-Chair-
man, Sir, I support the valuable
and convineing recommendations
made by other speakers before me
about the wunremunerative prices
being given to the farmers. The
-greater sufferers are the small far-

mers. The bigger farmers have the
ability to weather unfavourable
conditions. They are caught in a

mesh becauge they have no mobility.
They are wedded to the land and
‘they cannot leave it and go out to
take up anything else. What has
really been happening is that
in the last few years they have been
getting lesser and lesser value for
their input, especially for the land
and their own human labour, Also
you find that more and more far-
mers are finding it difficult to pay
back their loans.

L

‘Now, I come to thig years' drought.
I think it is going to ruin many
farmers. I would particularly like
to stress the case of Punjab. Now,
TPunjab provides something like 50
per cent of the rice stock to the
Centre, Last year, it was able to
give something like 45 lakh tonnes
of rice to the Centre’s stock. This
year, they don’'t expect the gverall
crop to be more than 50 lakh tonnes
as opposed to 75 lakh tonneg of last
year. So, their contribution to the
Centre’s reserves would be not more
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than 22 o 25 lakh tonnes,

from other inputs, thig Year t
gate the land hag become a major
broblem, especially  for  those field;
which have got to be irrigateq by
electric or diesel pumps, Since the
water level has gone down, they.
find that a three-HpP motor is not
enough, They are using five-HP or
eight-HP bumps. As far ag: the
diesel-run pumps are concerned,
apart from having to use similarly,
larger engines, the price of diesel
works out, in the overall, something
like 15 times more than the elcc-
tricity. Unless the support price is
substantially increased  this year,
the farmers, I feel, wil] not be able
to get out of the present drought in
any healthy form. It will be a
tremendous setback for the Punjab
farmers if the support price is not
raised. 1 have been working this
out and I think that the minimum
support price they nced is Rs. 200|-
per quintal, Otherwise he will go
more under debt, This will also add
to his inability to taky advantage of
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the next crop. He will not be able to .

take advantage of the next crop if
there is rain by that time. I would
like to make one more recommenda-
tion. T understand that the Centre had
laid dowy for the millerg last year
to sell at Rs. 264|- per quintal. The
State agencies could sell g¢ Rs. 297]-
per quintal. The result is that the
poor farmer gets much lesg money
from the millers than what he can
get from the State agencies. I think
there is a good reason to increase
the price to the millers so that the
farmers can get more. Thank you.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA). Mr. Matto.
Last speaker.

SHRI GHULAM RASOOL MATTO
Mr. Vice-
Chairman, 8Sir, I thank you very

(Jarmu and Kashmir):

e
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much for providing me an opportu-
nity to speak, [ congratulate Shri
ha:prath Rai thougn ne belongs to
the ruiing party—he should ordinarity
Reep gquiet—he takes up almost in-
variably in every session the cause of
thie farmers and the rernuneralive
price to be paid to the farmers.

Mr. Vice-Chairman, S, Inany
frogse have spugenl abOU uus tnllg
uult. 4fle hon, MUSier nas niade
@ \Ory umpoliang announcement in
nis statement and L wouid ke 1w
ask him whether iy can pe reauy ime.
plemented. He gaid; ‘“ihe recommen-
dations on  procurement/minimun
supporg priceg are made py the Com-
mission for Agricultural Costs and
Frices keeping in view a numbper of
factors, such as, the cost of produc-
tion of crops, changes in input prices,
inter-crop price variations, changes
in the ‘terms of trade’  between
agricultural and non.agricultural gec-
tors, general economic conditions pre-
vailing in the country, etc.” I would
like to ask the hon. Minister one small
point. 1f you are not able to help the

, farmers, they will really leave the far-
ming profession. I tell you this about
the farmers in Kashmir also. Many
farmers there want that their children
should have white-collared jobs rather
than go to farming. I would like
him to tell the Commission for Agri-
cultural Costs and Priceg one  thing.
ig I take 1950 as the base year, what
was the price of vegetables and other
essential commodities like edible, milk,
sugar, pulses oil and other things at
that time, what was the price of
wheat and rice at that time,
what is the position now? If the rise
in prices of vegetables, milk, edible
oil and other things is more than 400
to 600 per cent why is it that the
price of wheat and rice—it was Re. 1
at that time a kg.— has been increa-
sed by only 50 per cent? This thing
has to be taken into consideration by
tht Agricultural Costs and Prices
Commission because the cost of
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inputs has gone up. Mr, Aurora was
saying just now about the cost of
clectricity,. He said that because of
drought, the water table has gone
down and they have to use now 74 to
10 HP engines instead of 3 HP
engines to draw water tubewells.
These thiugs afe to be taken into con-
sideration. I would request the hon.
Minister to take up this thing A.C.P.
C. (Time bell nings) Sir, there {s
no doubt that the hon. Minister has
taken into consideration the factor of
the consumer lobby. There is no
doubt about it. My only point s
that unless we give incentives to the
farmers, they will run away, they
will not be able to produce the wheat
and rice required for the country. I
would like to ask the hon. Ministers,
in this connection, two questions. I
have read reports and I would like
him to tell us whether §t is a fact
that first.class variety of moong was
imported by us from China at a CIF
price of Rs. 4. Its price is not less
than Rs. 9 or Rs. 10 here in retail. I
understand that he has recommended
a levy of 25 per cent as customs duty
on that. And I would like him to throw
a little light on thig point which is
very important in connection with
discussion on” remunerative prices to
farmers. My second point is that
there has been a crusade of war bet-
ween the Minister of Textiles and
the Minister of Petro-chemicals only
two days back, We had a discussion
for about three hours when the
Minister of Textiles was here cham-
vioning the cause of jute growers
wherein T had also said that the jute
growers must be helved and all that,
Then came the Ministey o Industry-
(Department of . Petro-chemicals)
chamoioning tHe cause of the HDPE
people. The Agriculture Ministry
ijg the burgomaster of this whole
affair. Theyv have to sit in judgment
whether in the interest of the jute
growers, they have got to do away
with the HDPE lobby and help the
jute growers or not? This he must
assert and unless he asserfs himself
the position of the jute farmers is
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going to be bad. (Time bell rings) farmers apd that i why a pumber of
Sir, my last point is with regard 1o things are taken into considera-
the crop pattern. Does the hon. tion. Sir, the Commission takes into
Minister have an exercise made in consideration the need to provide in-
cdch district and each taluka for the centive to the producer, that is the
» purpose of helping the farmers? They first term of the terms of reference
should advise on the crop pattern spo of CACP. They need to provide in-
that the farmers can get a remunera- centive to the producer for adopting
tive price. Thank you, Sir. improved technology and for maximi-
THE VICE-CHAIRMAN (SHRI ®. | Sing production. —The need to ensuie
HANUMANTHAPPA), Yes, Mr. rationa] utilisation gof land,  water

and other production resources and
the likely effect of the price policy
on the rest of the economy particularly
on the cost of living, level of wages,

Minister.
SHRI SHANKARRAO NARAYAN-
RAO DESHMUKH (MAHARASH-

TRA): Sir, just please give me one industrial cost structure. Now these
minute. are the criteria which are kept in
SHRI VICE-CHAIRMAN (SHRI H. mind while fixing the agricultural
HANUMANTHAPPA): No, no. (Inter- prices. So, basically they take cost

- ruptions) into consideration. Now this cost is
not ‘haphazardly arrived at. There

SHRI SHANKARRAO NARAYAN.
RACG DESHMUKH; Sir, I want just
t'o mention only one thing. It is Ygry caleulated. - ) R
important Agricultural commodities [ 2SN T I
are purchased by the NAFED: While iy T
fixing the prices are they taking into

: . o Sir, there is a scheme, comprehén-'
consxd?ratlon the cost of production sive scheme for studying the cost
of agricultural produce? ’

of cultivation. Thig is operated by

ig a set procedure and  accordingly
the cost of agricultural produce is

SHRI YOGENDRA MAKWANA: the universities and  agricultural
Sir, in my statement I have mentio- universities, A field man is appointed
red about the objectives of the price to look after 10 holdings in each
policy of agricultural produce. The selected village and 9,000 such hol-
main ohjectives is to provide remune- dings are looked after by this field
rative prices to our agriculturists for man who takeg record of everything
his products. Buf, at the Same timé, which the farmer consumeg and
we have to strikd” a balance between which the farmer utilises, the agri-
the prices, for the producer and the cultural inputs as wel]l as other
prices which are fo be paid by the products which he consumes. “And
consumer, So, in etriking a halance then the cost is arrived, And this
we take care of both the sides, that cost is based ont the methodology ai
is of the producer as well as of the sampling procedure fixed b, eminent
consumer. And we try to do justice economists in agri¢ultural universities.
to both sides. Tt is not correct to say So, it is done very scientifically and
that no justice iz domn= to the while fixing the support price by
farmers If we look to the pric- SACP a number of items are taken
ing pattern right from the appoint- into consideration like cost of produc-

w ment of the Agricultural Prices Com. tion, changes in input prices, input-
mission” in January 1965 and later on oitput price parity, trends in marke:
Commission for Agricultural Costs prices, demand and supp®¥, Intarcrop
and Prices from March 1985, you will price parity, effect of industrial cost
see a sea-change jn the price pattern. structure, effect of general price level,
The vrices are always increased effect of cost of living, international
because the food prices have gone market price situation, parity between
up, because the terms of trade prices paid and prices receiveq etc.,

have tg be made favourable to the and after taking all these into conei-
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deration, we come to the final figure.
In this, not only the cost of inputs ig
taken into consideration but alsp the
cost of human labour, including the
family labour of the farmer is taken
into consideration. One hon. Mem-
ber— I think it was Mr, Aurora—
while gpeaking said that the value
of the human labour, particularly that
of the farmer is not properly taken
into consideration. This is not cor-
rect because we do not take the
minimum wages fixed by the State
Government, byt take wages actually
vaid by the farmes while calculating
the cost. ‘The prevalent wage is
also taken into consideration while
evaluating the family labour.

ot SR AW AEA . WT 8
g2 F AT &, afey fram @ 24
3 §q°r @A wTar g 9
wwrﬁa g sm 39S saa&'rsf
TAL AT W AA ]

. SHRI YOGENDRA MAKWANA:

A7 fRulg aaal g, gag amd AT
A4 AT g :

So, in al! the 16 States the ﬁeld WoOr-
kers is there are located at the rate of
one field worker per cluster of 3 villa-
ges. There are number of clusterg for
collecting the data. I have got a list
with me; but I do not want to bore
the Members with this list, because
when 1 say it is the 16 States which
are covered, it means almost the
entire country is covered. .

.:

SHRI KALPNATH RAI. We want
to knoyw it. _

SHRI YOGENDRA MAKWANA: In
Andhra, there are 60 clusters; Assam,
the number ig 45; Bihar- 60; Gujarat
60; Haryana.30; Himachal-30; Karna-
taka-45; Kerala-30; M.P.-60; Maha.
rashtra-60; Orissa-45; Punjab-30;
Rajasthan-60; Tamil Nadu-60; U.P.-75;
West Bengal.60, and Andhra Pradesh
Special study, it is 30.
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There are the qentres where the
field man is appointed who takes

particulars of prices paid by the far-
mer and communicates it to the agri.
cultural university, general university
so that they can arrive at the correct
cost. Not only this, the Commission =
takes- into consideration the hurhan
labour, hired humgap labour, value of
owned bullock labour, value o¢ hired
bullock labour, hire charges of machi-
nery, value of own machinery, value
of seeds, both farm produced and
purchased, value of insecticides and
pesticides, value of manure, own and
purchased, value of chemicals and
fertilizers, then depreciation of im-
rlementis and farm buildings, irriga.
t.on charges revenm~ of land, cesses
and other taxes, Interest on working
capitai misccuaaleovus expenses, pay-
ment to artisans, etc.” ATl these are
taken into consideration while fixing
the procurement support prices.

The hon. Member says that the
terms of trade are not favourable to
the farmers. An example was given
by one hon. Member to prove that
it ig not in fovour of the farmer. Yes,
if wou see it on the face of it; it Yooks
tike that. T have got the table from
1579-80 to 1984.85. This is how the
terms of trade worked. Prices recei-
ved by the farmers and prices paid by
the farmers. In 1979.80, it wag 109,
that is both equal. In 1980.81, it was
-15. (Interruptions)

SHRI SURAJ PRASAD: Yeu
quoting wrong figures.

SHRI' YOGENDRA. MAKWANA: 1

am quoting from authentic records.
(Interruptions)

In 1981.82, it was -7.

are

In 1982-83, it

was -4_.4. 1983-84 0.1 and 1984.85
-0.3. As against this, let us look at
the productivity index of all crops

because it should be compared both
ways. In 1979-80, it was 100. In
1980-81, +14, 1981.82, 4-16.7.
1982-83, +4-14.7, 1983-84, +31
and 1884.85, -330. Now, the
marginal loss in the price; Taid
and receiveq is made goog by the

Rl
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productivity index. In terms of
trade, the loss is marginal; the farmer
is losing marginally. But he js gain-
ing on account of the increase in pro.
ductivity, Why this increase in pro-
ductivity? What made the farmers get
smore yield? Not because of his own
labour alone. Not because of good
monsoon alone. But also because of
a number of factors, number of mea-
sures which the Government have
taken. Increase in the  irrigation
facilities providing new techiques,
rzsearch done on new geeds which are
high.yielding, resistance tp drought,
resistance to pests and diseases ete.
These are all factors which have con-
tributed. Now, when the Government
spends money on research and cther
1ihings, the benefit should go to  the
average citizen in this country, mnot
to a section of the gociety only. It
should be evenly distributed. The
benefit should go evenly to all sec-
tions of the society.

' SHRI KALPNATH RAL The con.
rumer,

SHRI YOGENDRA MAKWANA: It
thould go to the consumer also as
it should go to the farmer.

' 'SHRI KALAPNATH RAI: Tell me
how?

SHRI YOGENDRA MAKWANA:
In deciding the price, this is
is taken into consideration. There,
the farmer is not a loser. He is
benefited. T will come to the points
made by each hon, Member, It is
wrong to say that the terms of trade
are not in favour of the farmer.

Now, the first speaker, Shri Kalpa-
nath Rai, wanted that agriculture
should be treated as an industry. It
is not possible. If it is done, it will
not be to the advantage of the far-
mers. (Interruptions) It will not be
in their interest. I tan spend hours
with ihe hon. Members to explain
this, but the House will not permit.
1 say, it will not be in the interest
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of the farmers, There are millions
of farmers. As against this, indus-
tries are specific in number. Not
only that. There is a mixture of
subsistence household jn the cagse of
farmers as against commercial acti-.
vity of industries in specifieq  aress.
They can discontinue  their produc-
tion when they came to know that
the prices are going to fall because
of the law of demand and supply.
They can discontinue production and
they can create artificial shortage.
By tais, they can get more prices.
It is not possible in the case of a
farmer, He cannot discontinue in
the middle of it. Once he has sown,
he has to go further, Therefore, it
is not possible for the farmers to
stop in between, This is possible
in the case of an industry. Con-
trol of production is not in the
hands of the farmers,

st wferare fag sfaw (ghonar) :
tafrezt aigg o Frardl & waqQ
T RMMRT IS FZX E 7

IRAREIR (of g=e FARAATA!)

AR QU F Ii(4q |

SHRI YOGENDRA MAKWANA:
There is heterogenety of products.
A large variety of products is there.
In cotton alsg there are a num-
ber of wvarietits, not one and
these varieties; make it difficult
to declare agriculture as industry.
Then the nature of the agricultural
product is perishable as against
the industrial product. Then there
are a number of factors but I do
not want to takie much time of the
House, it is not in favour of the
farmers and, therefore, Govern-
ment is not declaring agriculture as
industry,

Then the hon. Membler said that
it is not remunerative according to
the terms of the trade. Sir, I can.
just discuss the terms of the trade,
the price paid and the price received
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by the farmers. I have got a list of
products which the farmers are
consuming and for which he pays.
He has to pay on items like cycles,
paper and paper products, tanned
and finished leather, tobacco, tex-
tiles; drugs and medicines, cos=-
metics, scap and detergents, metal
products; utensils edible oils, sugar,
salt, kerosene, matches; electricity
coal services, and for intermediate
consumption, fertilizer, services and
repairs; electricity, insecticides,
diesel, oil cakes, drugs and medicine
and for capital formation, cement,
lime; transporting equipment, ma-
chinery and machine tools, iron and
éteel, ferro alloys, logs and timber;
agriculture fowrah ang things like
that. These are the commodities
which the farmer consumes. So, the
field official takes into account the
price of these commodities, he pre-
pares a chart and sends it to the
university. The commodities for
which the prices are received by
the farmerg are. cereals, pulses, oil-
seeds; milk and milk products, meat
and meat products, fruits, vegetables
gur and then tobacco, sugarcane etc.
These are the commodities which are
gold by the farmers and on which I,
have just given to the hon. Members
the difference between the prices paid
and the prices received. And ultima-
tely, it goes to the benefit of the far-
mers.

The hon. Member wanted to now
the CACP was formed or when it will
be formed. Sir, the Government of
India zppointed the Agriculture Prices
Commission in January 1965, Then
there was g demand ‘from the peo-
ples’ representatives Memberg of Par-
liament, representatives of the far-
mers, and on their demand in March,
1985 the Government renameq the
Commission as the Commission for
Agricultural Costg and Prices. From
March 1980 the terms of trade were
also. included. This Commission is
looking into the cost of the agricul.
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tural produce and then fixes the price.

(Intenruptions) I gm coming to it one

by one.

The bon. Member wanted to know
how many members will be there.
There will be 7 members. One will be®

Chairman, another wil] be member-
secretary, then there will pe two
members from eminent economis’s
and there will be three members

representing the farmers, they will pe
the representatives of the farmers.
Earlier there were Only three mem-
brs, ohe chairman, one member-secre-
{ary and one member Now it is seven.
Now about the farmers’ representa-
tives—those three members—we have
had a lot of discussion on it. One point
of view was that it should be from
North, South, East and West. An-
other viewpoint was that it should he
from large farmers, medium farmers
and small and marginal farmers.
Then there was anothey point of view
that agricultural labour's representa-
tive should be taken inty this Com-
mission. Then there was another point
of view that the agro-climatic zones
should be represented. All these views
are conflicting We received 3 num-
ber of suggestions from Memberg of
Parliament, from the State Govern-
ments, from the MLAs and a number
of other interested parties. including
the farmers’ organisations. Now these
suggestiong we have ty process and
find out the suitable members. Now
that exercise is done and it will be
declared within a very short period
of time.

.SHRI KALPNATH RAI. When?

SHRI YOGENDRA MAKWANA:
That is impossible to say, because I
have fo....

SHRI KALPNATH RAI: Prime
Minister gaid in 1984 that it would be
constituted. Now ;t is 1987.

SHRI YOGENDRA MAKWANA:
So far as Agriculture Ministry s
concerned, we have done the exercise
and we will declare it a5 early as
possible,
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SHR] KALPNATH RAI. Uptgy what
time?

SHRI YOGENDRA MAKWANA;
I said, minimum possible, shortest
possible.

SHRI KALPNATH RAI: How
much?

SHRI YOGENDRA MAKWANA:
Shortest means shortest. T -

SHRI KALPNATH RAI: How
much? Two months, three months,
twelve months.

SHRI YOGENDRA MAKWANA:
It cannot be definite, the hon. Mem-
ber should understand.

"~ SHRI KALPNATH RAI. Sir, he has
to say how many months he will take.
For four years it has gone on.

SHRI YOGENDRA MAKWANA:
Sir, T cannot say anything. It is not
within my control. I can say about
things which are within my control.
A number of formalities have to be
done. T will tel] yoy later on,

SHRI KALPNATH RAI:
'he date.

Tell me

* SHRI YOGENDRA MAKWANA:
So far ag Agriculture Ministry is con
cerned, we have sent it. i

SHRI KALPNATH RAI: In how

many days, you tell me, will it pe

vossible? How many months? - .. .o

SHRI YOGENDRA MAKWANA:
[t. is not possible to say. T can say
within the shortest possible time.

THE VICE.CHAIRMAN (SHRI H.
HANUMAN’I‘HAPPA): That is all.
fou cannot insist upon it like that.

oY weuma Tw ;e syEedy oy
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SHRI YOGENDRA MAKWANA:
Sir, will you allow thig debate in
between, or wil] yoy allow me to con-
tinue my reply? I have already said,
within the ghortest possible time.

SHRI KALPNATH RAI:' What is
“shortest’?

SHRI YOGENDRA MAKWANA:
I will gay that it will be declared as
early as possible. I myself will try
for it.

SHRI KALPNATH RAI: Will it be
in this gession or before the next
session?

SHRI YOGENDRA MAKWANA:
I cannot guarantee anything,

SHRI KALPNATH RAI. Why? You
are the Minister for Agriculture.

SHRI JAGESH DESAI (Maharash-
tra): You can say efforts will be
made.

SHRI YOGENDRA MAKWANA:
That is what I said: 1 will do it as
early as possible. I cannot say hefore -
the session. I cannot gay that.

SHRT MUKHTIAR SINGH MALIK:
You don’t tell in how many days, you
don’t tell in how many months, What
is this?

SHRI YOGENDRA MAKWANA:
Months if you want I can tell you. I
can say that before the next session
I will declare. Not during thig ses-
sion, byt before the next session, I
will,. - . - ..

SHRI KALPNATH RAI: Thank

you very much.
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SHRI YOGENDRA MAKWANA:
1 wil} do it before that. pon’t Worry.
Then, Sir, hon. Shri Vikal wanted to
know the names. He will know when
we declare it. Another point which
he raised was also about terms of
trade, what the farmers are paying is
more than what they are receiving.

Shri Jagdambi Prasag Yadav want-
ed to know how many representatives
there will be, I have said that there
will he three. T just informeg the
honourable PMembers as to how the
data are collected by the field workers
and how the cost ig decideq andg how
the price ig fixed. So, I have already
replied to him.

There is one point tha; he has made.
It seems there is a lo* of confusion in
his mind when he says 1 promised
that Memberg of Parliament will be
consulied. T never said it. T said that
the Commission is consulting every
body who goes to them. The farmers’
representatives have also met them.
Even Members of Parliament, if they
want to meet them and express their
opinion, they can very well meet
them and express their opinion. That
is what I have said... (Interruptions)

* ...They get the opinio of the
State Governments, they get the opion
of the farmers’ representatives, they
get the opinion of the people's repre-
sentatives like MLLAg and MPs. Those
who want and those who are interes-
ted can go to the Commission and give
their opinion and discuss with them.

Then he sayg that water, electricity
and fertilizers shoulg be provided to
the farmers. There are varioug sche-
mes under which the inputs are provi.
ded to ithe farmers, About electricity,
the State Covernments are providing
electricity at subsidizeq rates. I do not
know about the rateg of electricity of
the different State Governments. But,
so far as we are concerned the Gov-
ernment of India is creating irriga.
tion potential. Sir, we have 64 million
hectares unde, irrigation at present
and in the Seventh Plan the alloca-
tion, as T said earlier, is about 40
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timeg ‘more than what it was in the

First Five-Year Plan. Therefore, there..

is a coastant effort on the part of the

Government of India to provide irri-

gation facilities to the farmers.

376

Then, crop planning is a conﬁictir\:;\'{E
issue, An honourable Member says
that there should be regional prices.
If we have regional prices, there can
never be gpecialization of a particular
area foy a particular crop, because
our farmers are traditional ang they
are in the habit of growing traditional
crops Oaly even though it is no* re-
munerative, even though the yield is
low. Even though the other crop can
give more yield, tHey go in for the
traditional crops only. In order fo en-
courage them, if there is a national
price volicy on agriculture, then we
can take the major areas. Particularly
when we talk of major areas, we
take major areas like Andhra Pradesh
or States like Punjab and Haryana
who grow paddy. Similarly, in the
case of wheat, cereals, oilseeds and
pulses, we go by the areas, So, from
the major growing areas we colleet
the information on costs and then
the prices are decided. So, our effort
is to make it scientific, our effort is to
reduce the cost of production, go that
the farmer can get more by way of
prices, . R

Shri Ram Awadheshji said so many
things. He said that crop insurance
should be there. It is already there.
But it is voluntary ang it is for the
State Governments to accept it op not.
But most of the States have now ae-
cepted crop insurance ang the mini-
mum unit they have accepted is dis-
trict, except Andhra Pradesh which
has declared mandal as the unit.

SHRI JAGESH DESAI. Is it
throughout the country? )

SHRI YOGENDRA MAKWANA:

4

The majority of the States have se- ':

cepted crop insurance.
alss has accepted.

Maharashtra :

PR
.. .
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Then Shri Suraj Prasaq says that
the Government ig not giving remune-
rative prices but support prices.

Calling . attenfion to a

SHR1 KALPNATH RAL  All big
_points. 1
/

SHRI YOGENDRA MAKWANA:
Yes, He says that the support price
shoulgq be at remunerative level, It
is support and support is at a remune-
rative jevel, not at bare minimum
level. o, the price ig supvorted at a
remunerative level for the farmers.
He wanted to know about the terms
of trade. T have already said about
that. About regional price also T have
replied, 4

Shri Ramnarayan Goswami said
“there is no State trading. Particularly
the communist Members wang state
interference everywhere. We have
state trading. But that is for foreign
trade, not for internal trade, For the
agricultural produce we have the
NAFED, the Fooq Corporation of
India, the Cotton Corporation of India,
the Jute Corporation of India. All
these corporations enter into purchase
and gsale of agricultural produce So,
there is no necessity of creating ano-
ther State Trading Corporation for
agricultural produce.

Then, Sir, Mr.. Matto, the last spea-
ker, wanted that the base year should
be 1850 for the consumer-price index
which is prepared by the Labour
Ministry, the Bureau of Labour, for
industrial workers and agricultural
labour. They also reconstruct it at in.
fervals, and when they reconstruct,
they take that as the base year. When
I gave the terms-of-trade figures the
base year iz 1979.80. That is the base
year We have taken, and it is not
possibla to take 1950 as the base year.

Then, he wanted to know gbout the
import of moong. That is not my sub-
ject. It is the Commerce Mlmstry
which does it. :

These are the points which the hon.
Members raised about
prices.

N . +

agricultural
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Hon, Member, Shri Gurupada-
swamy, mentioned about the India
Commiittee  op Netherlands.  He men-
tioned about the propaganda carried

out by the campaign manifesto. Parti-
cularly he mentioned about it. Thig is
an organisition of extreme left wing
of a Marxist group, and they have a
lot of misunderstanding in theiy mind.
They say that India is run by mono-
poly capital. That is what they be-
lieve, Therefore, they say that what-
ever aid ig prov’ded to Indiy goes to
capitalists and that, therefore, the
milk shouly not be provided, that is,
the SMP ang butter milk ghould not
be given. We do not know about their
linkages in India. But we came to
know about an advertisement given by
M/s. Hindustan Levers Lid. So, we
wrote to them. M/s_ Hindustan Levers
Ltd. say, and I would like to quote
two, three sentences from the letter:

“We have checked up with our
associates in Netherlands ang have
been informed that the ICN iS an
organisation which publishes pavers
containing inacctrate and mislead
ing information. This ig born out
alsp in the publication referreq to
by you in which factually incorrect
information has bnen .ncluded also
about our company.”

They, further, they say that this i3
an organisation with which they have
ng connection, and it ig an organisa-
tion which cannot be taken seriously.
This is what they have said. But the
Government of India is engnuiring into
it. Our Embassy is constantly advising
ug on the actlvlt]es of this prganisa-
tion. .

-& .

But gne hon. Member earliep men-
tioneq that there is a deep game
behind it, that there are some interes-
ted parties who wanted to preach their
religion, that thev may be plaving a
tole behind it and that that is° why
they are after our Operation Flood
Programme., -~

This is what T wanteq to inform the
hon. Members, through you I am
very much thankful to you for giving
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[Shri Yogendra Makwanal i
me this mllCh time, Thank you very

much. olegy
SHRI JAGESH DESAJ. Sir, a small
question.

SHRI RAM CHANDRA VIKAL:
Sir.... ‘

THE VICECHAIRMAN (SHRI H.
HANUMANTHAPPA): No. Statement
by the Ministep,

3.00 p.M. - _
-—CONTD- : R

' STATEMENT BY MINISTER

1. Procurement prices in vespeet of
Paddy anqd Kharif coarse cereals for
the 1987-88 marketing season fixed
by the Government.

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
ANpD COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA). ° Mr.
Vice-Chairman, Sir, the Government
have fixed the procurement prices
for paddy and kharif coarse cereals
for the 1987-88 marketing season. The
procurement price of all varietieg of
paddy in common grou of faip aver-
age quality has been raiseq from
Rs. 146 per quintal during the 1986-87
marketing season to Rs. 150 per quin.
tal for the 1987-88 marketing season.

For fine variety of paddy, the price
will he Rs, 154 per quintal and for
super fine variety of paddy Rs. 158
per gquintal during the 1987-88 mar-
keting geason.

The Government have alsg fixed the
procurement prices for jowar, bajra.
maize and ragi each of faip average
quality at Rs. 135 per quintal for the
1987.88 marketing season,

SOME HON., MEMBERS: Very
ridiculous increase.

SART/AR JAGJIT SINGH AURORA
(Punjab): Sir. T am asking a  ques-
‘Hon.

[RAJYA SABHA]
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matter of urgent Public

Importance
THE VICE.CHAIRMAN (SHRI H.
HANUMANTHAPPA). You have 6

wait for your turn. We have started
clarifications only. Now Mr., Ramna-
rayan Goswami. :

SHRI RAMNARAYAN GOSWAM‘I‘Qq
(West Bengal): Sir, I want to seek
some clarifications from the Minister.
Firstly, may I know from the Minis.
ter On what basis he has fixed the
procurement prices? Secondly, while
fixing the prices. whether he has
taken into consideration.... S

SHRI YOGENDRA MAKWANA:
I have not heard you. Will you please
repeat?

SHRI RAMNARAYAN GOSWAMI: "
May 1 know from the Minister on
what basis he has fixed the procure
ment prices? Secondly, while fixing
the procurement prices, whether he
hag taken into consideration the na-

fural calamities like floods and
drought which are prevailing in  our
country.

SHRI YOGENDRA MAKWANA:
Sir, while fixing the procurement
prices. ..

THE VICE-CHAIRMAN (SHRI H.

HANUMANTHAPPA): You can react

finally gfter all the clarificationg are
sought by the hon. Members.
SHR1 NIRMAI, CHATTERJEE

(West Bengal): Sir. may I know from:
the Minister whether he has taken in:
to account apart from C.A.C.P. recom:
mendations, the “termg of trade”
which hag been frequently referred
to during the Calling Attention Notice,

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA). Shri Vithalrao
Madhavrao Jadhav.

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra): Sir, the
Government has raised the brice of
paddy in cOMman group from Rs, 146
per quintal during the 1986-87 market:
ing season to Rs. 150 per quintal for
the 1987-88 marketing geason, and for



